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O.A./TA'-PcA-No ............... 	 1 99 

Tlthj.Q..c................ Applicant (s) 

Versus 
Respondent (s) 

Order with Signature 

- 

The Original Application is disposed 

of at the admission stage with a direction 
\& UA2G that Res.1, i.e., General Punager, 	 4Lak 

Railway, Garden Reach, Calcutta, shall 

loo:k into the claim of the applicant for c4 
arrears of D aR G. plus interest, with 

r e fe re nce t o the re leva nt fact z and 	
q1  

merits of the case, and shall have the 	
J 

case decided within 45 days from today 
and communicate a suitable decision to the 

applicant within 50 days. If it is even- 

tually held by the respondents that the 

applicant is entitled to reliefs 1 and 2 	
2~1/ 

either, fully or partly, the same shall 

be arranged to be sartioned and disburse 
L JL. to the applicant within 75 days. 
- 

The applicant is given the liberty 

to agitate his grievance, if he is so 

advised, if he is dissatisfied with any 

of the decisions taken by the respondents. 

Hand over a copy of the order to 

the petitioner's counsel. 
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